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CEMITRAL ADMINISTRATIVE TRIBUNAL = PRIMCIPAL @rERCH

.. . Original Application No. 981 of 1989

New Delhi, this the 28th day of March, 2001 \Zxr
L HOW BLE MR. KULDIP SINGH, MERBE®RE BUDL )
. HOIN BLE MiR.M.P. SIHGH” MEMBER: (A)
1. Kendriya vidyalaya bungathan Staff Assonlatuna

through M.N. Haider, General Secretary
18, Institutional Area,

Shaheed Jeet Singh Marg,

New Delhi.

s

. All India Kendrlya vidyalaya Ieaohero
Assoclaticn,

Through A.S. Majumdhar, benerai secretary
B~IX/1,. AAI Residential Complex,
Mahlualpur& New Delhi—~37.

2, Rastirya Kendriya Vidyaloys
Jhrough Jagat Singh., General Secretary
KV No.1 Belhi Cantt.

Delhi; .. .. Applicant
2y Advocate Qhri Anil Srivastava.
Versus

Kendriva Vidyalays Sangathan

Through Commissioner,

18, Institutional ares,

Sheheed Jeet Singh Marg, :

New Delhi. : « « Rezpondent =
By Advocate Shri S. Rajappa. ’

. OR D E R(ORAL) .,
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Applicants, which 1is an \ssociation ot
Kendriva Vidyalaya Sangathan Staff Assoclation has filed

the present 0A seeking the following reliefs:-

- (&) Refer the whole issue of decentralisation
pf PF work to an expert committee consisting of members
#rom the Ministry of Personnel, Public Grievances and
Pensionerﬁ WGIfare, kepresentative of  the CeF

organisation and other such expert bodies.
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(8) Direct the respopdents to create a Trust

~3 , . . C o .
- for Provident . fund in association with tire:

Frepresentatives of the Applicant associations; and

(c) Set aside the impugned order dated 70.8.9a

and  declare that the scheme of decentralisation of pf

Wwork in the KvS is null ang void.

Al

Z. ) - Facts in brief‘are that the Association 1is

aggrieved with regard to @he-Management of PF which is

being deducted from the éalary of the employees. It
seems that the respondent; had taken a policy decision
regarding deoehtralisation'of PF to an expert committee
ooﬁsisting of members from the Ministry of Personnel,
Public Grievances and Pensions etc. and applicants are
seeking a direction to the respondents to create & Trast
for _ Provident Fund with the representatives of the
applicaﬁts association and are seeking setting aside of

the 1impugnred  order and declaring that the scheme of

decentralisation of PF work in the KVS is null and woid

_3; . ~The 0A is being contested by the respondents,

They have taken a plea that the reliefs sought byv the
applicants relate to policy decision of the Kendriva
Vidyalavya Sangatﬁan, which decision has been taken taking
into @ccount the interest of employees and, therefore,
the applicants cannot question the policy decision befare
this Hon ble Tribunal and this Hon ble Tribunal ought not

to interfere with- the poIioy decision of the resporigdents,
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4. . .. _We have heard Shri Aniil Srivastava, learned

counsel for the applicant and Shri S. Rajappa, loarsed

counsel  for the respondents in detail and from a perusal

Rakesh

of the allegations as levelled in the 0A and as well as &
perusal .of the impugned order, we find that the decision
taken by the respondents is merely a policy decision amd
it nowhere affects the service conditions of the

appliéants and the applicants have no locus standi te

challenge the same before this Tribunal, hence the same

1s dismissed. No costs.

(M.P. Singh) . (Kuldip singh)
Member (A} Member (.J)




